KARNATAKA - LOKAYUKTA

BEFORE ADDITIONAL REGISTRAR (ENQUIRIES - 10)
PRESENT :

SRI. MASTER R.K.G.M.M. MAHASWAMIJI, MA., LLM.,
ADDITIONAL REGISTRAR ENQUIRIES-10,
M.S. BUILDING,
KARNATAKA LOKAYUKTA,
BANGALORE - 560 001.

DEPARTMENTAL ENQUIRY NO. UPLOK-1/DE/349/201 6/ARE-10

COMPLAINANT 'SRI. B.B. NAYAK
DISCIPLINARY GOVERNMENT OF KARNATAKA
AUTHORITY HEALTH & FAMILY WELFARE

DEPARTMENT

( Through Presenting Officer )
V/s

DELINQUENT SMT. Dr. NANDA RAMPURE, T
GOVERNMENT Chief Medical Officer,
OFFICIAL Government General Hospital,

Chitapura,

Kalaburgi District.

(DGO represented by Advocate
| Smt. H.V. Ashwini Prasad) _ ]
Subject . Departmental Inquiry against DGO as

noted in the cause title -reg.,

Reference/s: 1. Reportu/S 12(3) of the Karnataka
Lokayukta Act, 1984 in
Compt/Uplok/GLB/2266/2014/DRE-3
dt. 30.06.2016.

9. Government Order No. AKuKa 182 MSA
2016, Bengaluru dated 25.08.2016.

3. Nomination Order No.Uplok-1/DE/349/2016
Bengaluru dt. 03.09.2016 of Hon'ble
Uplokayukta-1.

*kk

1. Nature of the Case. - Departmental Enquiry

1 Provision of law under which : U/R 3 (1) of Karnataka Civil
article of charge/s framed. Services(Conduct) Rules, 1966.
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il Date of Submission of report ; 12th  Aprii  2019.

- DEPARTMENTAL-ENQUIRY -REPORT :-

1. This is the departmental enquiry initiated and held
against DGO as the complainant by name Sri. B.B.
Nayak has filed a complaint in Lokayukta Office against
the Delinquent Government Official alleging dereliction

of duty amounting to misconduct.

24 The Comments/reply of DGO called and unsatisfied with
the same, a Report was sent to the Government u/s
12(3) of the Karnataka Lokayukta Act, 1984 as per
reference No. 1. In pursuance of the report, Government
was pleased to issue the Government Order (G.0O.) dated
55 08.2016 authorizing Hon'ble Upalokayukta-1 to hold

an enquiry as per reference no. 2.

S5 In pursuance of the Government Order, a nomination
order was issued by Hon'ble Upalokayukta-1 on
03.09.2016 authorizing ARE-10 to frame Article of
Charges against DGO and hold an enquiry to find out

truth and to submit a report as per reference No. 3.

4. Accordingly, Article of charges framed/prepared under
Rule 11(3) of the Karnataka Civil Services
(Classification, Control and Appeal) Rules, 1957 and
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sent to the Delinquent Government Official on

27.03.2017.

The article of charges and the statement of imputations
of misconduct framed/prepared and leveled against the

DGO are reproduced as hereunder :-
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The aforesaid ‘article of charges’ served upon DGO and she
appeared before this enquiry authority and her first oral
statement under Rule 11(9) of KCS (CCA) Rules, 1957
recorded. The DGO has pleaded not guilty and claimed to

be enquired about the charges.

The DGO Thas filed her written statement of defense by

denying charges.

The DGO has been given an opportunity by this Enquiry
Authority for verification / inspection of records/

Documents and for discoveries, if any.

In this enquiry, to establish the charges against DGO, the
Presenting Officer has examined (1) Sri. B.B. Nayak
(complainant) as pw-1 and (2) Sri. L.V. Umapathi (Audit
Officer, Lokayukta, Technical Wing, Bengaluru and Investigation Officer)
as pw-2 and produced and got marked, in all, o
documents as Ex Pl to 9 on behalf of Disciplinary

Authority.
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10. After the closure of the evidence of the Disciplinary

11.

12.

13.

Authority, second oral statement of DGO as per Rule
11(16) of Karnataka Civil Services (Classification,
Control and Appeal) Rules, 1957 recorded. The DGO
has submitted that she will examine herself.
Accordingly, the delinquent government official is
examined herself as DW-1 and got marked 6 documents
as Ex. D-1 to D-6 and closed her side. As such, the
questionnaire of DGO u/R 11(18) of KCS (CCA) Rules,

1957 is dispensed with as she examined herselfl.

The learned defense assistant for DGO has filed written
brief and 1 have heard learned Presenting Officer and

defense assistant/Advocate.

Now, the points that emerge for my consideration and

conclusion are as follows :-

1+ Whether the charges against DGO as
noted at para No. 5(2)(i) to (i) of the report
are proved by the Disciplinary
Authority through its presenting officer?

2 :  What findings/ conclusion ?

| have heard and carefully perused the enquiry papers
and analyzed and appreciated the oral and documentary

evidence placed on record.
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18.
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My findings on aforesaid points are as under:

POINT No. 1 :In the AFFIRMATIVE

POINT no. 2 : As per my FINDINGS/CONCLUSION
for the following ;

* REASONS *

POINT NO. 1 : It is the case of the Disciplinary Authority
that DGO being Chief Medical Officer in Government
General Hospital, Chitapur, Kalburgi District, has
committed dereliction of duty amounting to misconduct
as mentioned in the charge at para 5(2)(i) to (iii) of the

report.

In order to prove the charges leveled against DGO, the
presenting officer has examined 2 witness and got

marked 9 documents and closed the side.

Now, 1 shall proceed to appreciate and analyze the
oral and documentary evidence of the disciplinary

authority viz.,(PW1, PW2 and Ex Pl to 9 ) which

are as follows:-

PW- 1 SRL B.B.NAYAK _(complainant) he has deposed

that, during the year 2012 to 2014, DGO was working as
Chief Medical Officer in Chitapura Government General
Hospital and under Right to Information Act, he sought

information of purchasing medicines, other articles,
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Laboratory implements, Furniture’s, Machineries and Bed-
sheets, Pillows etc., but incomplete information was given

and he found many irregularities, in purchasing above things.

PW-1 has further deposed that, tender and quotation not

called and comparative statement did not preparc. The
quotation was called from selected fums namely Chandana
Enterprises, Bangalore. Janatha Medicals and
pharmaceuticals, Chitapur and Raghavendra Enterprises,
Bangalore and on the same day, supply order was given and

medicines and materials were supplied.

PW-1 states that, as per the guidelines, Bed-sheets and pillow
covers were not purchased from Kurnataka handlooms or
Priyadarshini handlooms. Therefore, he lodged a complaint
to Lokayukta Office along with Form No. I and Il as per Ex
p-1 to 3 respectively. The Ex. P-4 is the documents furnished
by him.

21. PW-2 SRI L.V. UMPATHI ( Audit Officer, Lokayukta, Technical Wing,

Bengaluru and Investigation Officer) he has deposed that, on the
basis of order of Hon'ble Upa-Lokayukta-1, he took up
investigation and verified the documents and issued notice to
complainant and DGO to produce the relevant documents and
he perused complaint, Form No.l1 & Form No. 2, Demand
List, Dispatch Register, opinion letter of purchase committee,

Store book, supply order and related documents.
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292. PW-2 has further deposed that, on perusal of said
Documents, he found following discrepancies committed by
the DGO. DGO did not call for tender although it was of big
amount of Rs.14,83,205/-. But, the DGO divided item wise
and reduced it below 1 lakh and called quotations and after
comparative rate statement, work /supply order is given to
Chandana Enterprises, Bangalore. Although, it is provided
in the Government Order that all kinds of medicines,
chemicals should be purchased from Karnataka Drugs
Logistic and Warehouse Society and Bed Sheet and pillow
COVErs should be purchased from Karnataka
Handloom / Priyadarshini Handloom but it is not followed by

the DGO.

23. PW-2 deposes that, Some medicines, shown in the
report at para 4.07 are purchased from Janatha Medicals
and Pharmaceuticals and Distributors, Chittapura without
calling for tender/quotation. From Raghavendra Enterprises,
Jayanagara DGO has purchased some items mentioned at
para 10.4.09 of his report without calling for

tender/quotation.

4. PW-2 states that, for some items, specification was not made.
The DGO did not purchase the items from the DGST (Director
General for Goods and Supplies Department/Government

undertaking).

|
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26.

27.

28.

29.
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PW-2 further states that, accordingly, he has submitted
investigation report as per Ex.P-5. Along with his report, he
has produced notification  dt:16.2.2001,  Copy of
Memorandum dt: 19.1.2013 as per Ex. P -6 & 7 and also
Copies of Bills, Comparative Statements and Purchase details
as per Ex. P-8. The memorandum dated 05.06.2013 is at Ex.
P-9.

In the cross-examination of PW-1 & 2 made by
learned defense assistant appearing for DGO, I find that
nothing worth mentioning points are elicited in favour of

DGO /defense.

It is a case of DGO/ defense that, she did not commit

dereliction of duty amounting to misconduct.

In this regard, Smt. Dr. NANDA RAMPURE  (Chief

Medical Officer/DGO) has examined herself as DW-1 by
filing affidavit evidence and stated by reiterating
the defense case and got marked 6 documents as Ex.

D-1 to 6 and closed her side.

In the Cross-examination of DW-1 it is elicited that, she
is serving as Senior Medical Officer and In charge Chief
Medical Officer, in Government Hospital, Chitapur from

July 2012.

e
ot

==
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In so far as argument/s in this enquiry is concerned, the

learned presenting officer has submitted that PW-1 and 2
are examined and Ex. P-1 to 9 have been got marked and
on the basis of depositions of PW-1 & 2 and relevant
documents, affirmative finding can be given as charges

against the DGO are proved.

Per contra, the learned defence assistant appearing for

DGO has filed written brief for DGO.

Having heard and on careful perusal and appreciation of

oral and documentary evidence of disciplinary authority
placed on record, it is obviously clear that the disciplinary
authority has placed sufficient and satisfactory oral and
documentary evidence to prove its case/enquiry against the
DGO as per the standard of preponderance of probabilities to
warrant my findings on the charges against DGO in the

affirmative as proved.

On perusal of depositions of PW-1 Sri. B.B, Nayak & PW-2 Sri.
L.V. Umapathi, it can be seen that, PW-1 being the
complainant and PW-2 being Investigation Officer, have fully

supported the case of disciplinary authority.

34. It is significant to note that nothing worth mentioning

points are elicited from the evidence/depositions of PW-1 &
2 by the learned defense assistant appearing for Delinquent

Government Official in favour of DGO. As such, the



30.

36.

: O

38.

No. Uplok-1/DE/349/2016/ARE-10

depositions of PW-1 & PW-2 are worthy of acceptance,
believable and reliable against DGO.

It is relevant to note that the depositions of Pw-1 & 2 are
consistent, corroborative and strengthened by the relevant

documents i.e. Ex P -1 to 9.

[ don’t find any substance and considerable force in the line
of argument/ contention/s taken by the learned defense
assistant appearing for DGO in the Written Brief and in my
considered opinion, those are devoid of merits, irrelevant and
unacceptable. Moreover, on bare reading of Ex. D-1 to D-6
relied by DGO, I find that, those are not helpful to the DGO
and nothing worth mentioning aspects are forthcoming in
favour of DGO therein, to hold that she has not committed
misconduct. Further, the evidence of DGO/DW-1 is nothing,
but, total denial of case of disciplinary authority and she is
highly interested and she has purposefully denied the

suggestions as false and gave evasive answers.

Itis to be noted that, it is not in dispute that DGO was/is
working as Chief Medical Officer during the period as on the
date of commission of dereliction of duty amounting to
misconduct. Moreover, same is admitted by DGO in the Cross-

examination.

In so far as charge No.l that, sdkegss  sdeey D B0
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DOOBHTOF APUATAR IT, ORI,  TPOADRHOY is concerned, DGO did not

purchase the medicines and other articles from the Karnataka
Drugs Logistics and Warehouse Society and Karnataka

Handloom/Priyadarshini Handlooms.

38(1) At this juncture, it 1s necessary and fruitful to reproduce
the relevant para of Ex P -9 Official Memornadum letter

_ dated 05.06.2013 and it is reproduced and reads thus:-

alRe &73;5?3‘ pate]

goalg : e3e2£9/3(64) 2013-14 BJ0T 05.06.2013.

“ o’ ey : evgden—(2) T Qe Zoorodd
D3pesobes  R/O[IER,  TEVLYO DoLIVR)W
Forle Te wowdy BROUY  0bedrd EINIALEY
SEMEIIDLlalelCla B BRO DI CogeodTMY
23eBB0RR, FROEEB B° oeyEe BT Heo” BOROM®

BACiletVeley BB

3s(2) On plain perusal of supra noted para of Ex. P -9, it is crystal
clear that, all the medicines and chemicals are to be

purchased from Karnataka Drugs and Logistics and

warehousing Society.

38(3) But, in this instant case, Ex. P-4 and Ex P -8 disclose
that, the said rule/norm is not followed. Therefore, it is held

that the charge No.l is proved against DGO.
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So far as charge No.2 that, 14 o3 SeREHe SO TR

w e
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is concerned, DGO did not call for tender, instead of it, she called
quotations by dividing the articles item wise and bringing the same

within the limit of 1 Lakh rupces.

39(1) On plain perusal Ex. P -8, it is seen that, there ar¢

Quotations, comparative statement and supply order

and there is no any tender notification invited/called.

39(2) On reading of Written Brief of DGO, it is seen that, bills are

40.

obtained from the shop and therefore, there is no question of
misuse of money. This indicate that, DGO has also admitted
that, she did not invite tender, she called only quotations by
dividing the articles item wise and bringing the same within
the limit of Rs. 1 Lakh. As such, there is violation of
purchase rule as per the Karnataka Transparency in Public
Procurements Act 1999 and Rules, 2000. Moreso, PW-1 and
2 have also deposed in this regard. Therefore, it is to be held

that the charge No.2 is proved against DGO.

In so far as charge No.3 that, =oom 208 %57  O=bov

2TY wuonY Do
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-
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20008, GEOTH BPRATLO is concerned, DGO has purchased some other
items directly from M/s. Janata Medicals and Pharmaceuticals
distributors and from Sri. Ragavendra Enterprises without calling

the quotations.

40(1) On plain perusal Ex. P-8, Tax Invoices/Bills dated

41.

42,

04.02.2014, 07.02.2014, 17.02.2014, 25.02.2014 of M/s.
Janata Medicals and Pharmaceutical distributors and the

cash/credit _bills dated 28.01.2014, 29.01.2013, 03.02.2014,

05.02.2014 and undated bill of Sri. Raghavendra Enterprises
go to show that, DGO did not call the quotations but
purchased the items directly from M/s. Janata medicals and
pharmaceutical distributors and Sri. Raghavendra
Enterprises. So, there is clear violation of purchase rule as
per the Karnataka Transparency in Public Procurements Act
1999 and Rules, 2000. Moreover, PW-1 and 2 have also
deposed in this regard. FHence, I can safely hold that, the

charge No.3 is also proved against DGO.

It is appropriate to note that, although, DGO has
examined herself as DW-1, same is not inspiring confidence
of this enquiry authority and not acceptable and Ex. D-1to 6
are not helpful to the case of DGO for the reason that, I don’t
find any favorable points/ aspects therein in favour of DGO.

Itis worth mentioning to note that, on bare reading of
Ex. P-1 to 9 coupled with depositions of PW-1 & 2, it is very
clear that, DGO being the Chief Medical Officer in Chitapura

|~
)
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Government Hospital, has committed dereliction of duty
amounting to misconduct as mentioned in the charges at

para 5(2)(i) to (iii) of the report.

43. On careful analysis and appreciation  of oral
and documentary evidence placed on record, it is manifestly
clear that the depositions of PW-1 & 2 are fully corroborated,
consistent and strengthened by Ex. P-1 to P-9 and the same
are inspiring confidence of this enquiry authority to rely and
to act upon and there is nothing brought on record to
disbelieve the same. [In my considered view, the case of

Disciplinary Authority is acceptable.

44. For the reasons stated —above and observations
made in the light of depesitions of Pw-1, 2 and DW-1 and
Ex. P-1 to 9 and Ex. D-1 to & and relevant provisions of law
and under the given set of facts and circumstances of this
enquiry, [ have arrived at imevitable conclusion to hold that the
Disciplinary Authority through its Presenting Officer is successful
in proving the charges framed and leveled against DGO up to
the standard of preponderance of probabilities and to the
satisfaction of this enquiry authority, to record my findings in

the affirmative as proved.

45 POINT NO.2 : In view of my findings on point No. 1/charges, for
foregoing reasons and discussions, I proceed to submit the

enquiry report as under :-



i.

11.
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:: ENQUIRY REPORT ::

From the oral and documentary evidence
and materials placed on record, I hold and
record my findings that the Delinquent
Government Official Smt DR. NANDA
RAMPURE, Chief Medical Officer, Government
General Hospital, Chitapura, Kalaburgi
District, has failed to maintain absolute
integrity besides devotion to duty and
committed an act which is unbecoming of
a Government servant and she is found
guilty of misconduct under Rule 3(1) of
Karnataka Civil Service (Conduct) Rules,
1966.

Accordingly, I hold and record my findings
on the charges,i.e. para 5(2)fi to (i) of the
report, leveled by the disciplinary
authority against Delinquent Government

Official as Proved.
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Hence, this Enquiry Report s
Hon'ble

111
submitted /placed before

Upalokayukta-1 for kind consideration.

Dated 12th April 2019.

(Master RKGMM Maha Swamiji)
Additional Registrar Enquirics-10
Karnataka Lokayukta
Bengaluru.

Date : 12.04.2019
Place : Bengaluru.
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~ANNEXURE::

LIST OF WITNESS/S EXAMINED ON BEHALF OF DISCIPLINARY

AUTHORITY:

PW-1 :- Sri. B.B. Nayak (Complainant)
PW-2 :- Sri. L.V. Umapathi (Audit Officer, Lokayaukta,

Technical Wing, Bengaluru & Investigation Officer).

I LIST OF DOCUMENTS MARKED/EXHIBITED ON BEHALF OF

DISCIPLINARY AUTHORITY :

Ex.P-1

Ex.P-2

Ex.P-3

Ex.P-4

Ex P-5
Ex P-6
Ex P-7

Ex. P-8
Ex P-9

. Complaint dated 18.07.2014

. Form No. I (complaint) dated
16.07.2014

Form No. Il (Affidavit) dated
16.07.2014

Copies of documents produced by the
complainant

Investigation Report dated 03.10.2015.
Copy of notification dated 16.02.2001.

Copy of Memorandum letter dated
19.01.2013.

Copies of Bills, Comparative Statements,
Purchase details.

Copy of memorandum letter dated
05.06.2013.

1. LIST OF WITNESS/S EXAMINED ON BEHALFE OF DGO /DEFENSE

DW-1 :-

Smt Dr. Nanda Rampure,
(Chief Medical Officer/DGO).
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IV  LIST OF DOCUMENTS MARKED /EXHIBITED ON BEHALF OF
DGO /DEFENSE:

Ex. D-1 : Self attested copy of Cash Book from
01.04.2013 to 31.07.2013.

Ex. D-2 : Self attested copy of payment register from
01.04.2013 to 31.07.2013.

Ex. D-3 : Attested copy of D.C. bills for the month of
April to June 2013.

Ex. D-4 : Attested copy of Circular dated
26.09.2012.

Ex. D-5 : Attested Copy of Government Proceedings
dated 21.06.2012.

Ex. D-6 : Attested copy of Annexure-3/ special
delegation of financial powers to the
various officers of the Health & Family
Welfare Department.

(Master RKGMM Maha swamiji)
Additional Registrar Enquiries-10
Karnataka Lokayukta
Date : 12.04.2019 Bengaluru.
Place : Bengaluru

*khkkkkkk



GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

NO: UPLOK-1/DE/349/2016/ARE-10 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi
Bengaluru-560 001
Date: 16/04/2019

2

RECOMMENDATION

Sub:- Departmenta! inquiry against;
Dr. (Smt.) Nanda Rampure, Chief Medical Officer,
Government General Hospital, Chitapura, Kalaburagi
District — Reg.

Ref:- 1) Government Order No.&#3 182 Qoax¢s 2016,
Bengaluru dated 25/08/2016.

2) Nomination order No.UPLOK-1/DE/349/2016,
Bengaluru dated 3/9/2016 of Upalokayukta-1, State
of Karnataka, Bengaluru

3) Inquiry Report dated 12/4/2019 of Additional
Registrar of Enquiries-10, Karnataka Lokayukta,
Bengaluru

The Government by its Order dated 25/8/2016, initiated the
disciplinary proceedings against Dr. (Smt.) Nanda Rampure, Chief
Medical Officer, Government General Hospital, Chittapur,
Kalaburagi District (hereinafter referred to as Delinquent
Government Official, for short as DGO) and entrusted the

Departmental Inquiry to this Institution.

2 This Institution by Nomination Order No.UPLOK-1/DE/349/
2016, Bengaluru dated 3/9/2016 nominated Additional Registrar
of Enquiries-10, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGO for the alleged charge of misconduct, said to have

been committed by her.

Page 1 of 3



NO: UPLOK-1/DE/349/2016/ARE-10

S» The DGO Dr. (Smt.) Nanda Rampure, Chief Medical Officer,
Government General Hospital, Chittapur, Kalaburagi District was

tried for the following charge:-
‘UTRDZ TFrd ICTREW  Jehd Wt Nome  ToRPRT, =&l
démz@aabﬁeéo, XNTrd MSFHIT @I, WITHT, IOWTN BG T

QeR), B3 IYBOR ssya%ﬁei@ew/dawrdé DBNTHELD:~

(1) STRRT TFFO FTCTT  JeR), ;az:'s’wsscb, STReR,
3y Hroow 3R Aesine: WondRt: SHC WHYE NS IIW Koss,
0233/03(64)/2013-14 DTR0E 05/06/20138 T3 QWY RB=Q 533_._1
OO WRNER, IWOrWE TN, oouiyT  SHF  ReoTTORT
Redtionor Tone BrEEdeesr, LBREFTTTRTRY, BT 3T
=)

60@?@@356/@03353?& Cplse LRTFTROCT Eeldakirinlet:]

RRURTTL IT, JODTNERY, TWIATLHRY.

(2) 14 ©3 CANYRe ey WEDARER, DOLABHHY
WBordct 3o wwss maﬂogm*dad DLoTET> APy de.l OFNY
DIOBY 30D WROHY LAWRT IS, DUMIE BOBE] w03,
T0woeen K3 ARTHR)TD Tene WOKE BTWTVVATITYTD  FOTWD
20DTY, DVED JOBIHIRY, POYOTR IR,

(3) BOWT Q0T XX 0RN00W DORTRE MTDARYR
BRI, 3 FIFEACOR [T SBR[ IR, VIS wEIONS
DVAR  HoOoRAWOZ B! WITD DRI, &  ToTEAFYT, Iy
Toseon, QoNTTE X' TR00W LOchRLRE ptdonen ddw%oiaélc
FooRTWe  NeTeen  LOCRR Bl VRO 1999 . I RoHIH
200059=l POYOTR SPRDLECO.

UTF0MN, CUTRNT TFFO FoFCTIW DY Izerd FesIsTeNTR, adae
337, TROSNY H|OZerer TRwedEd, Tomerr IIe; IFOHI,
3003, ",:»';03 mz;am&n TREEIT LeTTOR  3CIYE  Oe2oDnY
REDHIRORT), BROT Teord FPITTE Ve, T TFord Bes
(BR3) JeHTREP, 19668 oD IV DROTROLRY,  LOYOR,

REEI3 aanca.”
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4, The Inquiry Officer (Additional Registrar of Enquiries-10) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charges
against DGO Dr. (Smt.) Nanda Rampure, Chief Medical Officer,

Government General Hospital, Chittapur, Kalaburagi District.

S0 On re-consideration of inquiry report, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.

6. As per the First Oral Statement submitted by DGO, she is

due to retire from service on 31/8/2024.

7w Having regard to the nature of charge proved against DGO

(Smt.) Nanda Rampure, it is hereby recommended to the
Government for imposing penalty of reducing the pay in the time
scale of pay by four lower stages, with cumulative effect on Dr.
(Smt.) Nanda Rampure, Chief Medical Officer, Government General
Hospital, Chittapur, Kalaburagi District and also deferring the
promotion of DGO Dr. (Smt.) Nanda Rampure by four years

whenever she becomes due for promotion.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

thﬂ

(JUSTICE N. ANANDA) [
Upalokayukta-1, %O
State of Karnataka,
Bengaluru
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